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BANGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Banqalore-560 038. 

94 
Dated : 	1  

APPL]3ATIQ NUMBER: 	606 cr1993. 

A?PL]tANTS: 	 EPDENTS: 

$ri.B.I.Biradr 	v/s. Secretary,Deptt.or Posts,NDelhi & °rs. 
To. 

1, 	Sri,Sarctchandra Bijai,Advocete, 
N6.487/2,Second Floor, 
Radha Building,Sampige Road, 
Mallesuaram,Bengalore-560 003. 

The assistant Post Master Cenerel(Staff), 
Karnataka Circle,Bangalore-560 001, 

5ri.C.5hantiappa,ddl.C.G.S.C., 
High Court BlcIg,Bengalore-1. 

Subject:- Forwardi.ng of ccpies 0± the Orders passed by the 
Central adminiz1trative Tiibunal,Bangalore. 

Please find enclosed herewith a Copy of the DER/ 

STAY DER/TERIM ORDER/, passed by this Tribunal in the above 

mentioned application(s) or. 	18th April,1994. 
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CEN'1RAL ADMIN1STIZAa,IVF, TRIBUNAL, 
BANGALORE BENCH. 

ORIGINAL APPLIAtTION 0. 606/ 1993 

MOIOTh', TI-E. 18Th DAY OF APRIL, 1994 

Shri A.N. Vuj3anaradhya 	 ... Member (A) 

Shri T.V. Rarnanan 	 •,. Member (J) 

Shri B.I. Eiradar, 
S/o Shri Ibrahjm Patel Eiradar, 
Branch Post Naster, 
Ganihar, A/W Sindgi, 

	

Bijapur Divis!. 	 ... Applicant 

By Advocate Shri 3aratchandra Bijai 

Vs. 

Union of India, b 
its Secretary, 
Postal Departmnt, 
Dak Ehavan, 
New Delhi. 

Director of Postal Services, 
Office of Post Master G::eral, 
N.K. Region, 

	

Dharward - 1. 	 ... Respondents 
E '- dvocate Shri C, Qhanthappa, 
Standing Counsel r Centra1 Govt.) 

0 R ) R 

hri ii.N. Vujjanaracjhya, Mrnber (J) 

Heard Shri Saratchandra Bijai for the applicant 

and Shri S. Shanthappa for the respondents. it is noticed 
- itjJ/ 

that the applicant has not exhausted the remedy ofArevision 

under Rule 16 of the EA Rules. Having reoar1 to the 

/ 	--- 	facts and circumstances of tne case, we direct the aopli- 
I / 

f ' 	 cant to file a revision petition within one mcrth from 

;tda and if such a revision petition is filed, the 

; Aevisionai aithority is directel to disoos off the 
• 
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same on its merits within a period of two months from 
P- 

the date of receipt of suchreVisiOfl petition. Accord- 

ingly, the a7plicatiOfl is finally disposed ofj with 

no order as to costs. All the contentions are left 

open. 
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( T.V. Ramanan) 
Member (A) 	

( A.N. Vujjanaradhva ) 

TRUE COPV 	

Momber (J) 
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